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Government Accommodation to Officers 

Posted in North Eastern Region 

2979. SHRI TARA CHARAN 
MAJUMDAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether rules permit retention of 
Government accommodation by the Central 
Govemment officers on their transfer to 
North Eastern region; 

(b) whether such rules also provide 
benefit of double H.R.A. to such officers; 

(c) whether the same rules permit 
priority allotment of Government 
Accommodation to Central Government 
officers transferred to Delhi after serving in 
North Eastern region; 

 

(d) whether the rules provide for 
priority allotment of Government 
accommodation to a Central Government 
officer belonging to North-east region upon 
his transfer to Delhi; and 

(e) if so, the details there of and if not, 
reasons the therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN AFFAIRS & 
EMPLOYMENT & MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. U. 
VENKATESWARLU): (a) Yes, Sir. 
Retention/alternate accommodation is 
provided to the Central Government 
Officers on their transfer to North-East 
region, restricted to the category next below 
their entitlement subject to the maximum of 
D-I type of accommodation, on payment of 
one and a half times of the normal licence 
fee during the period of permissible 
retention. 

(b) to (d) No, Sir. 

(e) As per the provisions of the 
Allotment of Government Residences 
(General Pool in Delhi) Rules, 1963, a 
residence falling vacant is allotted to an 
applicant desiring a change of 
accommodation in that type and if not 
required for that purpose, to an applicant 
without accommodation in that type having 
the earliest priority date for that type of 
residences. 

Capacity of Dabhol Power Project 

2980.   SHRI DIPANKAR MUKHERJEE: 
SHRINILOTPALBASU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government's attention has 
been drawn to the news item which 
appeared 
in the Financial Express dated the 2nd 
October, 
1996 to the effect that ENRON's 1995 
annual 
report has stated the Dabhol Power Project 
Capacity as 2450 MW as against the 
officially 
stated figure of 2184 MW; 

(b) whether the aforesaid report also 
places 
the size of 1st phase at 826 MW and of the 
IInd phase at 1624 MW; and 

(c) whether the above facts have been 
verified and the reasons for the changes 
have also been established/vetted by the 
CEA; and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER AND MINISTER 
OF STATE IN THE MINISTRY OF NON- 


